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12.06 hrs.

QUESTION OF PRIVILEGE
AGAINST (i) EDITOR. THE NA-
TIONAL HERALD AND (ii) SHRI
SOMJ1BHAI DAMOR, M.P.

MR. DEPUTY-SPEAKER: Shri K.P,
Unnikrishnan had given a notice of
question of privilege on the 14th August,
1098 against the Editor, The National
Herald, New Delhi, for alleged “gross
distortion and wilful misrepresentation”
of certain proceedings of Lok Sabha of the
12th August, 1978, and casting “asper-
sions” on their “conduct as Menbers in
the House” in a news report published
in its issue dated the 13th August, 1978,
under the caption “Major Tactical Re-
verse”,

The Fditor, The National Herald, who
was asked to state what he might have
to say in the matter, in his reply dated the
19th August, 1978, has staicd inter alia,
as follows:

“Our reporter has explained that in
his atterupt to give the gist of the
tumultyous  proceedings of the day in
an abbreviated form, unintentional
errors had crept into the report. He
has further stated that it was farthest
from his mind while reporting the
procecdings to misquote any member
or misrepresent any party’s view point,
We express regret and offer our un-
qualified apology for the erroneous
reporting and request that the notice
of breach of privilege against The
National Iferald is not pressed.”

In view of the regret and unqualified
apology tendered by the  Editor, The
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“In this regard, I express my unquali-
fied regrets to you and also to Chairman
of the House Committee.”

In view of the unqualified regrets ex-
pressed by Shri Somjibhai Damor, if the
House agrees, the matter may be treated
as closed.

SEVERAL HON. MEMBLRS: Yes,

12.10 hrs.
MESSAGE FROM  RAJYA SABHA

SEGRETARY: Sir, T have to report
the following message received from the
Secretary-General of Rajya Sabha:—

“In accordance with the provisions of
rule 127 of the Rules of Procedure and
Conduct of Business in the Rajya Sabha,
Iam dirceted 10 inform the Lok Sabha
that the Rajya Sabha, at its sitting held
on the a6th August, 1978, agreed
without any amendment to the Delhi
Police Bill, 1978, which was passed by
the Lok Sabha at its sitting held on the

24th  August, 1978."
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2.1 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCL

REPORTED “IOLENT CLASHES INVOLV NG

NAVAL PERSONNEL, WORKERS OF HINDUSTAN
SHIPYARD AND BUS WORKERS

»it faora gorre wegte (aferor feaeit)

National Herald, if the House agrees, the
matter need not be pursued. The Editor
of The National Herald, may. however,
be asked to publish the necessary correce
tion and his apology prominently in the
next issuc of the newspaper.,

SEVERAL HON. MEMBERS: Yes.
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MR. DEPUTY-SPEAKER: Pandit
. N. Tiwari. M.P., Chairman, House
Zommittee, had given a notice of question "
of privilege on grd August, 1978, against LR LA
Shri Somjibhai Damor. M.P. for making
certain unfoundnd allegations against him
in the House on the g1st July, 1978 and
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Shri Somjibhai Damor was requested
to furnish his comments on the matter and
cither to substantiate the allegations
made by him or 10 express regret. Shri
Somijibhai Damor in his reply dated the
2grd August, 1978, has stated:
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